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meetings of the Secured Creditors and Unsecured Creditors were also dispensed

with upon an undertaking given by the Petitioner Company to issue individual

notice ofthe date ofhearing ofthe Petition by Registered Post A.D. to all its Secured

and Unsecured Creditors and also to publish the same in two local newspapers,

At least 14 clear days before the date fixcd for hearing, Petitioner to serve an

individual notice ofhearing ofPetition by Registered Post A.D. / Air mail upon all

the Securcd and Unseculed Creditors ofthe Petitioner Company.

At least l0 clea! days before the date fixed for hearing, Petitioner Company to

publish the notice of hearing of the Petition in three local newspapers viz. "The

Times of India", in English language and translations thereof in "Maharashtra

Times" in Marathi language, both having circulation in Nashik, Maharashtra.

The Petitioner Company is also directed to serve notices along with copy ofscheme

uponi (i) concemed Income Tax Authority with in whose jurisdiction the

Petitioner Company's assessments are made, (ii) the Ccntral Govemment through

the office of Regional Director, Westem region, Mumbai and (iii) Registrar of

Companies, Mumbai rvith a direction that they may submit their representations. if
any, within a period of thirty days from the date of receipt of such notice to the

Tribunal with copy of such representations shall simultaneously be served upon

the Petitioner Company, failing which, it shall be presumed that the authorities

have no representations to make on the proposals.

The Petitioner Company is also directed to serve notice along with copy ofscheme

upon Official Liquidator. N4/s Kanoongo & Associates, chartered Accountants ,.re

appointed to assist the Official Liquidator to scrutinize books of accounts of the

Petilioner Company for the last 5 yea6. The fees ofthe Chartered Accountant is

fixed at Rs. 1,75,000/- .

Pctitioner Company to file affidavit of service in the Registry proving dispatch of

notices upon Creditors, to the Regulatory authorities as stated in clause 6 above

and publication of notice in newspapers.

V. Nallas€napathy, Mcmbcr(Tcchnical) B.S.V Prskash Kumar, Member (Judicirt)
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